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{c) what steps have been taken to ensure that children, particularly from tribal

areas, living in these hostels get nutritious food?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMAR): (a) No guidelines regarding hostels
for children have been issued by NCPCR.

{b) and (c) In view (a) above, question does not arise.
Facilities to children in juvenile homes

785. SHRI SANIAY RAUT: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

{a) whether there has been an increase in the juvenile offenders during the past

three years, if so, the State-wise details thereof;

{b) the corrective steps being taken by Government to ensure adequate

facilities/infrastructure to the children living in juvenile homes; and
{c) the funds allocated/utilized for the same?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMAR): (a) As reported by National Crime
Record Bureau (NCRB), a total of 60,565, 56,501 and 65,639 juveniles were
apprehended during the year 2014, 2015 and 2016 respectively showing a mixed
trend with a decline of 6.7% in 2015 over 2014 and an increase of 16.2% in 2016
over 2015, State/UT-wise details of juvenile apprehended and their disposal during
2014-2016 are given in Statement-I (See below).

{b) In order to improve and strengthen the condition of homes, the Government
enacted the Juvenile Justice (Care and Protection of Children) Act, 2015, which has
replaced the Juvenile Justice (Care and Protection of Children) Act, 2000. The new
Act has come into effect from 15.01.2016. Under the JI Act, 2015 several provisions
have been included to improve the condition of Child Care Institutions (CCIs) including
those housing children in conflict with law by providing for inspections of these
CCIs by Juvenile Justice Board, prescribing various rehabilitation and reintegration
services including skill development, recreational facilities, mental health interventions,
etc. Under Section 41 of the new Act, registration of institutions including homes
for children in conflict with law has been made mandatory with penalty in case of
non-compliance. Under Section 54, the State Governments are required to appoint
inspection committees for the State and district for mandatory inspection of all
facilities housing children, at least once in three months. Further Integrated Child
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Protection Scheme (ICPS) was started by Central Government during 2009 to provide
financial support to the States/UTs, on sharing pattern, in execution of the IJ Act.
The primary responsibility in execution of the JJ Act lies with the State Governments.
The financial norms under ICPS was later revised with effect from 1st Apnl, 2014
The key features of the revised Scheme included increased maintenance grant for
children in homes, from ¥ 730 to ¥ 2000 per child per month. This has been further
enhanced to ¥ 2160 per child per month with effect from 16.11.2017.

{c) The details of fund released and utilized for infrastructure of CCls including
Observation Homes, Special Homes and Observation cum Special Homes, States/
UT-wise, during each of the last three vears, under ICPS given in Statement-II.



Statement-I

(4) State/UT-wise Juveniles Apprehended and their disposal during 2014

51 State/UT Juveniles  Juveniles Total Number of  Juvenile Juvenile Number  Number  Number  Number
No. whose  Apprehended number of  Juveniles released  released on of of of of
Cases during the Juveniles  sent home on probation  Juveniles Juveniles Juveniles Juveniles
pending Year Apprhended after probation on good sent to dealt Acquitted  whose
disposal adivce or on good conduct special  with fine or Cases
at admonition  conduct  and placed home otherwise  pending
beginning and placed under the disposed  disposal
of the under the  care of fit of
year care of institutions
parent/
guardian
1 2 3 4 5 6 7 8 8 10 11 12
1.  Andhra Pradesh 494 1018 1512 55 306 51 109 29 159 731
2. Arunachal Pradesh 32 126 158 2 85 0 15 0 0 8
3. Assam 101 553 654 86 414 23 17 0 58 55
4. Bihar 1602 6404 8006 87 234 197 640 87 172 1791
5. Chhattisgarh 241 2115 2356 60 146 56 978 208 136 603
6. Goa 48 113 161 5 7 0 51 0 0 91
7. Gujarat 757 4647 5404 106 461 14 154 4 344 997
8. Haryana 407 1181 1588 68 93 55 125 51 251 701
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1 2 3 4 5 6 7 8 9 10 11 12
9. Himachal Pradesh 178 342 520 70 24 0 18 54 23 260
10.  Jammu and Kashmir 44 139 183 41 13 0 2 7 22 98
11.  Jharkhand 47 173 220 39 17 0 50 7 67 40
12. Karnataka 74 640 714 195 88 3 146 6 16 154
13. Kerala 320 1575 1895 226 776 43 188 24 71 503
14, Madhya Pradesh 1135 7802 8937 1766 1448 285 347 748 717 3309
15. Maharashtra 1917 7228 9145 1675 1687 839 1549 127 415 2388
16. Manipur 0 36 36 0 0 0 36 0 0
17. Meghalaya 10 169 179 17 33 0 87 0 28 11
18. Mizoram 0 52 52 0 16 4 20 0 0 2
18.  Nagaland 0 10 10 0 0 0 10 0 0 0
20.  Odisha 6 1077 1083 198 358 14 418 0 0 77
21. Punjab 193 358 551 29 22 8 164 59 44 214
22. Rajasthan 430 3041 3471 404 334 247 1411 101 132 753
23.  Sikkim 0 22 22 2 8 0 1 0 2 3
24, Tamil Nadu 903 1892 2795 629 399 83 394 99 127 833
25. Telangana 297 1060 1357 144 212 90 122 59 105 273
26.  Tripura 23 78 101 0 6 0 5 0 20 52
27. Uttar Pradesh 1246 1599 2845 45 84 117 1049 98 88 1356
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28.  Uttarakhand 28 178 206 115 36 13

29. West Bengal 1226 1837 3063 244 335 22
ToTar, Stare(s) 11759 45465 57224 6308 7642 2164

30. Andaman and 126 19 145 0 0 0
Nicobar [slands

31. Chandigath 44 165 209 30 25 0

32. Dadra and Nagar 0 6 6 0 0 0
Haveli

33. Daman and Diu 13 3 16 0 12 0

34, Delhi UT 329 2547 2876 1001 474 110

35.  Lakshadweep 0 1 1 0 0 0

36. Puducherry 66 22 88 2 5 2
Totar UT(s) 578 2763 3341 1033 516 112
Torar (Arn Inpis) 12337 48228 60565 7341 8158 2276
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(B) State/UT-wise Juveniles Apprehended and their disposal during 2015

Sl StateUT Juveniles Juveniles Total Number of  Juvenile Juvenile Number  Number  Number  Number
No. whose Apprehended number of  Juveniles released released on of of of of
Cases during the Juveniles  sent home on probation  Juveniles Juveniles Juveniles Juveniles
pending Year Apprhended after probation on good sent to dealt Acquitted  whose
disposal adivce or on good conduct special  with fine or Cases
at admonition  conduct  and placed home otherwise  pending
beginning and placed under the disposed  disposal
of the under the  care of fit of
year care of institutions
parent/
guardian
1 2 3 4 4 6 7 8 9 10 11 12
1.  Andhra Pradesh 731 1371 2102 102 340 15 142 24 311 1168
2. Arunachal Pradesh 2 156 158 35 0 0 0 0 0 123
3. Assam 55 T34 789 119 hZ8 0 33 10 21 78
4. Bihar 124 1674 1798 271 428 38 292 107 82 580
5. Chhattisgarh 456 2290 2746 67 188 30 491 349 277 1344
6, Goa 91 35 126 9 19 2 2 0 4 90
7. Gujarat 1006 1957 2963 167 341 67 594 12 364 1418
8. Haryana 701 1333 2034 115 159 36 95 L1 256 1212
9. Himachal Pradesh 184 241 425 92 26 4 11 39 50 203
10.  Jammu and Kashmir 98 249 347 103 28 0 4 8 82 122
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11.  Jharkhand 35 124 158 17 15 z 44 z 53 26
12. Karnataka 167 692 858 132 222 13 137 18 25 312
13. Kerala 401 1793 2194 400 920 62 173 18 61 560
14. Madhya Pradesh 2572 7870 10442 1870 1143 304 671 1245 1374 3835
15. Maharashtra 2388 7370 9758 1314 2631 566 1978 170 500 2599
16. Manipur 15 25 40 1 2 10 23 0 0 4
17. Meghalaya 11 141 152 1 18 4 66 24 14 25
18. Mizoram z 51 53 7 8 1 34 0 0 3
19. Nagaland 0 33 33 3 4 1 9 13 3 0
20. Odisha 111 1085 1206 57 108 5 817 0 41 177
21. Punjab 214 148 36z 3 16 1 113 29 56 144
22. Rajasthan 670 2819 3489 421 219 310 1486 70 157 826
23. Sikkim 0 41 41 5 0 0 8 0 1 26
24, Tamil Nadu 833 2421 3254 365 308 60 401 130 231 1759
26, Telangana 273 1448 1721 508 220 153 159 65 127 489
26, Tripura 49 43 b2 4 1 0 0 0 33 54
27. Uttar Pradesh 1356 1120 2476 45 81 82 1313 80 101 754
28.  Uttarakhand 32 161 193 32 21 22 92 11 6 9
29. West Bengal 1756 651 2447 120 121 0 17 5 70 2114

Torar Stare(s) 14373 38086 52459 6385 8116 1848 5206 2550 4300 20054
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1 2 3 4 5 6 7 8 9 10 11 12

30. Andaman and 144 16 160 7 0 0 13 3 2 135
Nicobar Islands

31. Chandigath 65 147 212 14 0 T 7 15 103 66

32. Dadra and Nagar 0 20 20 0 0 0 1 0 0 19
Haveli

33. Daman and Diu 0 3 3 0 3 0 0 0 0 0

34, Delhi UT 531 3039 3570 946 723 61 438 10 175 1217

35 Lakshadweep 0 0 0 0 0 0 0 0 0 0

36. Puducherry 3 74 77 2 0 2 0 0 2 71
Totar UT(g) 743 3299 4042 969 726 70 459 28 282 1508
Torar (Arn Inpis) 15116 41385 56501 7354 8842 1918 9665 2578 4582 21562
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{C) State/UT-wise Juveniles Apprehended and their disposal during 2016

Sl StateUT Juveniles Juveniles Total Number of  Juvenile Juvenile Number  Number  Number  Number
No. whose Apprehended number of  Juveniles released released on of of of of
Cases during the Juveniles  sent home on probation  Juveniles Juveniles Juveniles Juveniles
pending Year Apprhended after probation on good sent to dealt Acquitted  whose
disposal adivce or on good conduct special  with fine or Cases
at admonition  conduct  and placed home otherwise  pending
beginning and placed under the disposed  disposal
of the under the  care of fit of
year care of institutions
parent/
guardian
1 2 3 4 5 6 7 8 9 10 11 12
1.  Andhra Pradesh 1168 1229 2397 372 361 32 192 9 381 1050
2. Armnachal Pradesh 123 80 203 13 21 3 4 0 0 162
3. Assam 78 480 558 46 303 32 64 15 12 86
4. Bihar 580 2626 3206 139 183 105 1566 162 400 651
5. Chhattisgarh 1344 2394 3738 116 164 7 234 351 351 2515
6. Goa 90 26 116 2 8 0 6 0 8 92
7. Gujarat 1418 2085 3503 299 1114 73 91 12 384 1530
8. Haryana 1212 1368 2570 393 185 ar 282 120 237 1316
9, Himachal Pradesh 203 263 466 111 47 6 22 78 43 159
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1 A 3 4 5 6 7 8 9 10 11 12
10.  Jammu and Kashrmir 122 319 441 253 18 21 7 10 56 76
11.  Jharkhand 26 142 168 4 12 0 4 5 69 74
12. Karnataka 312 627 939 143 262 20 209 18 39 248
13. Kerala 559 1060 1619 335 324 74 248 39 119 480
14, Madhya Pradesh 3835 8464 12299 2497 1752 588 741 780 1686 4255
15. Maharashtra 2599 7712 10311 1887 2395 448 1438 341 328 3474
16. Manipur 4 12 16 1 0 0 9 0 0 6
17. Meghalaya 25 93 118 4 16 17 19 9 18 35
18. Mizoram 3 63 66 17 11 6 23 0 3 6
19.  Nagaland 0 25 25 0 5 1 10 4 1 4
20.  Odisha 177 1285 1462 509 350 12 255 0 13 323
21. Pumjab 144 157 301 18 5 0 97 20 44 117
22.  Rajasthan 826 2043 3769 345 282 258 1580 56 237 1011
23.  Sikkim 19 39 58 0 2 2 0 0 1 53
24, Tamil Nadu 1759 2810 4569 598 630 71 549 211 356 2154
25.  Telangana 489 1182 1671 296 342 63 45 30 31 863
26.  Tripura 54 42 96 10 0 0 15 8 13 50
27. Uttar Pradesh 754 1587 2341 25 64 44 1950 20 38 200
28.  Uttarakhand 9 151 160 18 47 2 63 2 4 24
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29. West Bengal 2114 838 2952 138 256 0 15 49 405 2089
Totar Stars(s) 20046 40092 60138 8589 9159 1922 9739 2349 5277 23103

30. Andaman and 135 13 148 8 0 0 12 2 3 123
Nicobar Islands

31. Chandigath 66 141 207 14 0 2 8 58 57 68

32. Dadra and Nagar 19 10 29 0 0 0 0 0 0 29
Haveli

35. Daman and Diu 0 8 8 0 0 0 0 0 0 8

34, Delhi UT 1217 3808 5025 1406 764 101 480 142 321 1811

35. Lakshadweep 0 0 0 0 0 0 0 0 0 0

36. Puducherry a9 99 104 2 9 0 8 1 0 84
Totar UT(g) 1442 4079 5521 1430 773 103 508 203 381 2123
Totar (AL Inois) 21488 44171 65659 10019 9932 2025 10247 2552 5658 25226

Seurce; Crime in India
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Statement-IT

Detatls of fund released and utilized for infrastructure of CCls including
Observation Homes, Special Homes and Observation cum Special Homes,
States/UT-wise during each af the last three years under ICPS

¥ in lakhs)

SL. Name of the State 2014-15 2015-16 2016-17
No. Amount Amount Amount Amount Amount Amount

released  Utlized released Utlized released  Utlized
1 2 3 4 5 6 7 8
1. Andhra Pradssh 301.62 275.24 238.58 500.52 110.74 586.32
2. Arunachal Pradesh 130.68 84.17 571.68 92.02 52.29 179.54
3. Assam 1010.36  1332.49 597.90  1025.07 413.64  1112.98
4. Bihar 204.75 1721.6  2687.8% 1896.52 278792 1923.33
5. Chhattisgarh 821.24 162047 3955.55 2086.26 527.77 1683.25
6. Goa 100 240.11 23525 39.68 36.83 08.27
7. Gujarat 192575 1404.29  2328.90 1510.37 769.95  1526.53
8. Haryana 1526.72 678.15 496.44 350.89 0.00 1224385

9. Himachal Pradesh 835.71 228.25 604.04 1255.12 234548  2350.26

10.  Jammu and Kashmir 0 0 115.35 0.00 43.12 114.71
11, Jharkhand 36.03 87.32 369.88 387.42 840.11 842.14
12.  Karnataka 3689.87 374781 184524 219366 3720.80 3709.53
13. Kerala 1354.35 1340.3 944.39 660.25 260.50 216.96
14, Madhya Pradesh 1889.69  2096.53 1116.03 237381 2503.88 2535.83
15.  Maharashtra 762.32 762.32  3138.75 197529 227233 1569.37
16. Manipur 13848 1986.84 3082.18 1163.81 241.34 709.47
17. Meghalaya 2003.83 19755 146955 1497.88  2060.33 2060.33
18. Mizoram 1919.02 1915.02 2079.44 207944 194955 1949.55
19.  Nagaland 957.41 1662.7  2257.65 147321 1350.37  1447.50
20. Odisha 254482  1786.31  3309.07 266974 1089.22 2580.78
21.  Punjab 507.12 57061 820.81 515.57 H81.67 718.31
22. Rajasthan 3395.82 3654.4  3258.92 292943 0.00 2267.52
23.  Sikkim 39024 41388 562.00 30374  601.18 NR

24.  Tamil Nadu 3067.10  2804.89 825.04 428278 13039.37 3648.55
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1 2 3 4 5 6 7 8
25. Telangana 2087.59 203.53 35488 93.94 19564 1823.98
26.  Tripura 1227.34 1073.7 710.63 680.20 676.04 NR
27. Uttar Pradesh 1798.90 355211  2884.18  3293.57  3207.19 3109.82
28.  Uttarakhand 83.48 11.05 66.88 3.89 1554 187.54
29. West Bengal 2574.04 434835 508.67 1067.29 6763.87 3522.60
30.  Andaman and 1459 0 36.03 36.03 36.88 36.76
Nicobar Islands
31. Chandigarh 21.98 228.3 357.82 324.15 245.44 278.53
32, Dadra and Nagar 68.61 6.71 58.66 584 177.59 NR
Haveli
33. Daman and Diu 80.61 32.73 82.82 57.69 126.42 80.33
34, Delhi 606.22 83868  1363.40 931.53 978.64  1024.94
35. Lakshadweep 0 0 0.00 0.00 0.00 NR
36.  Puducherry 1168.57 676.23 559.60 622.75 826.33 768.69

NR-Not received.
Kanyashree Prakalpa Yojana

786. SHRI RITABRATA BANERIEE: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

{a) whether Government is aware that the Kanyashree Prakalpa Yojana launched
by the West Bengal Government in October, 2013  has won the United Nations
Public Service Award,

{b) if so, whether Government would take up the idea to improve the status of

adolescent girls through cash transfer;
{c) if so, the details thereof; and
{(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. VIRENDRA KUMAR): (a) Yes, Sir.

{b) to (d) At present, Government is implementing Scheme for Adolescent Girls
to improve the nutritional and health status of out of school adolescent girls of age
11-14 years and to upgrade their skills. In addition to providing nutritional support
to the adolescent girls, the scheme aims to motivate out of school girls to go back

to formal schooling or vocational/skill training.



